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CORDER DATED 29-69-20&3, 8

Heard nr.n.B.Mishra,leamed Counsel
for the Appliceant and Mr.R, C, Rath,leamed

ts/Raillways.

o

Standineg Counsel far the Resprnden
By filine M, A ,N-,683/2801, the
Applicant has prayed f-r 2 Al rection tm the

Res g rndents te

(1)

26.2-2002 within a stigulated peried failin

2
which contempt preceedines shall se 1
against them,

Respondents by filineg counter
on 2,5,2603 have disClesed that they have
complied with the order of this Trisunal
passel on 26, 2, 20072, They have further

elven a

Aisclmsed that the Applicant was

personal hearing on 27.16,2603 and thereafter,
a reasrned order has also peen issued te him

[

by thelr letter No.P/CC/1643/0cA 447/81/Mech,

dated 9,7.2063.It has meen disclesed in th

]

speakineg nrder nf the plvisi-nal Railway

plicant
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0. ANo.477 of 2801

in support ~f his werkineg as suestitute in the
Respondents' organisatisn,pn the nther hand, the
Applicant made a request for censideration of hig
sen’s appointment in the Rzilway in his place.
The Respondents had explained to the Applicant
that his recgzéest; frr his gson' s appeintment was
n~t tenable in any circumstances; since that is
not permissimle as per the rRailway Roard' instru.
ctimns, In the end, the Respmndents concluded that
as the Applicant could not produce any decuments in
supyort of his claim for having worked as susstitute
and as he expressed his unwillineness to render
his secvice,ne relief could de given ts him as
prayed frr,

In the lieht of the asove discussiang,
it agpears that there is no merit in this ana
accordinely, the MA is disposed of ®eing devrid of

any merit,




